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HIGH COURT OF JAMMU & KASHMIR AND LADAKH

(Office of the Registrar General at Jammu)
%k %k %k k k k

Subject: Action Plan for the year 2023-24 for District and
Subordinate Courts in the UTs of Jammu & Kashmir
and Ladakh

CIRCULAR

No: Dated

In order to streamline the disposal of the old cases with the
objective to reduce the pendency of cases which are more than five years
old and to achieve the target of zero five year plus cases, Hon'ble the Chief
Justice has been pleased to approve the following Action Plan for the District
Judiciary in UTs of Jammu & Kashmir & Ladakh for the year 2023-2024
w.e.f 01.10.2023 to 30.09.2024

A. Targets proposed for the Courts of District & Sessions Judges/

Additional District and Sessions Judges:

1. The Pr. District & Sessions Judges/Additional District and Sessions
Judges shall decide & dispose of during the target year 2023-2024:

a) All the Cases of under-trial prisoners (UTPs) where the UTP is in
custody for a period of more than five years from the date of arrest
&

b) All Criminal cases (irrespective of involvement of UTPs) where the
charge sheet has been filed on or before 01/03/2018

2. They shall decide & dispose of during the target year 2023-2024:

a) All Criminal appeals (except appeals filed under the PWDV Act) which
are pending disposal for more than three years,

b) All appeals filed under the PWDV Act which are pending disposal for
more than nine months;

c) All criminal revision petitions (except criminal revision petitions
challenging order passed under 125 CrPC) which are pending
disposal for more than one year.

d) All revision petitions filed against orders passed under section 125
CrPC which are pending disposal for more than nine months

3. They shall decide & dispose of during the target year 2023-2024:

a) All the civil original suits which are pending disposal for more than
five years,

b) All the other civil matters including guardianship petitions which
have been instituted on or before 01/03/2020 and

¢) All the executions petitions which are pending disposal for more than
three years;













Statement showing disposal of target cases under the action plan 2023-

2024 in the Court of

for the month of
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wise) month month | month

11. The disposal of target cases be taken into consideration at the time of recording
the Annual Confidential Reports of the Judicial Officers. The District & Session
Judges may consider the disposal of the target cases while writing his remarks
on self-appraisal reports of the Judicial Officers.

12. The targets identified under the Action Plan 2023-2024 may, under extreme

circumstances,

be modified/excluded by the District & Session Judge in

consultation with the Hon’ble Administrative Judge of the concerned District.

By Order:
Yo ly

(Shahzad Azeem)
Registrar General

No: Dated
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1. Pr. Secretary to Hon’ble the Chief Justice, High Court of J&K and Ladakh.
2. Secretary to Hon’ble Mr./Mrs
............. for kind information of their Lordships.

3. Registrar Vigilance, High Court of J&K and Ladakh, Jammu.

4. Pr. District and Sessions Judges, for information and necessary action and with
the request to circulate the same to all the Judicial officers of their respective
Districts.

5. CPC-e Court, High Court of J&K and Ladakh, High Court of J&K ¢ dakh, for
information and with the Request to upload the same on the Hig rt Website.
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